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another item also which I do not re-
collect just now.

Shri Tyagi: Is this advance without
interest or is some interest charged on
it?

Shri C. Subramaniam: This matter
was referred to the Tariff Commission
with regard to these special advances,
and the recommendation of the Tariff
Commission was that from the 1st of
July. 1958, 5 per cent. interest should
be charged.

Shri Heda: Just now, the hon. Minis.
ter has stated that a procedure is being
evolved to recover these amounts. Is
there any complication in evolving a
procedure to recover these amounts,
which should be a -imple affair?

Shri C. Subramaniam: Therg are
difficulties because there are some
counter-claims by the factories on
Government. Therefore, how to work
it out is the problem, and that is being
discussed.

Shri Morarka: Since no interest is
c¢harged on this amount which is re-
coverable by Government, and every
vear Government suffer a loss of
about Rs. 1 crore on this account,
may I know whether the hon. Min-
ister will now finalise this thing or
start charging some interest on
this overdue amount?

Shri C. Subramaniam: 1 do not
know whether it would come to Rs. 1
crore as the hon. Member puts it,
because, as I have already stated,
there are some counter-claims also.
Therefore, I am looking into it, and it
should be possible to see that such
large outstandings are not there,
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[(a) The land owners whose lands
are acquired, for the ‘planned develop-
ment' of Delhi, under the scheme for
the acquisition, development an dis-
posal of land in Delhi, are -cffered

compensation, payable under the law,
before taking over possession;

(b) Amount of compensation, pay-
able is determined in each case, iIn
accordance with the provisions of the
Land Acquisition Act, 1884

(c) The compensation is offered to
the claimants before the possession of
land is taken.]
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Shri Vishram Prasad: May I know
{# compensation is paid according to
the market rate or the old rate?

Mr, Speaker: The Land Acquisition
Act, is there, and there those provi-
sions are given.

8hri Datar: May [ make it clear
that it is the market price plus 15
per cent?

Mr, Speaker: All that iz contained
in the Act itself.
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Mr, Speaker: Order, order. That
should not be the method of putting
a question We should have some
decorum here We should not take
pleasure in this,
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Shri Sham Lal Saraf: In view of
the fact that in the past protracted
proceedings have taken place in mak-
ing payments for such lands, what
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speedy action do Goverriment econ-
template in getting such disputes
settled ag speedily as possible?

Shri Datar: Government offers
compensation before possession is
actually taken. And may I point out
here that in respect of 5300 acres
of land that have been taken, already
a compensation of Rs. 7 crores has
been offered.

Shri Tyagi: Is it a fact that free-
hold lands of a few co-operative hous-
ing societies and also co-operative in-
dustrial societies had been acquired
under this Plan, and then again
they are being given to them at =a
much higher premium?

Shri Datar: May I point out that
according to the statement which has
already been placed on the Table of
the House, it has been decided to
offer the land on a leasehlod basis
and that is to be followed every-
where.

Shri Tyagi:: It is not quite clear.
May I just get a clarification? Is it
not a fact that the amount which is
being realised as premium for that
lease is 'much more than what s
being given to them as compensa-
tion?

Shri Datar: I am not aware of any
such cases, but I will look into them
if they are brought to my notice.

Shri D, C. Sharma: We are taking
agricultura] land for development of
Delhi for non-agricultural purposes.
May I know from the Minister if
there is any proportion kept in view
between the agricultural lands to be
taken for such purposes and agricul-
tural lands to be kept intact?

Shri Datar: That iz more or less a
hypothetical question, So far as the
lands that are to be taken. . .

Mr, Speaker: That assurance has
been given by the hon. Minister of
Food that no agricultural land would
be taken unless it is absolutley neces-
sary,

Shrimati Savitri Nigam: May 1
know if the hon. Minister is aware
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that when the Maulana Azad Mem-
rial was built, about 80 farmers
were forced to give their lands, and
that up till now they have neither
been  rehabilitated nor given any
other land?

Shri Datar: The hon. Member may
kindly write to me about this,

Mr, Speaker: Was that for the
Delhi Master Plan?

Next question.
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[(a) Government have seen re-
ports regarding damages caused to
the road from Rishikesh to Joshimath
by the recent heavy rains. This
led to interruption of traffic on the
Rishikesh-Joshimath Road.

(b) The maintenance of the road
is the responsibility of the State
Government and is financed by them.

(c) At the request of the State
P.W.D. some tractors, compressors
and approximately 100 men of the
Border Road Organisation were sent
to assist them. The traffic on this
road was opened on the 20th of
August.]

Shri Bhakt Darsham: Sir, I address-
ed this question first to the Ministry
of Transport and Communications and
later on it was transferred to the
Ministry of Defence hbecause it is
under the control of the Border Road
Development Organisation. Now, in
reply to part (b) it is said that its
maintenance is the responsibility cf
the State Government. Then, why
was this question accepted at all if
the Central Government does not
come into the picture at all?

Mr, Speaker: Maintenance of the
road is with the State Government:
in respect of other things, the answer
is given by the Central Government.





